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Petitioner filed hajira. 

Today was fixed for C/D. 

C/D received. Seen. 

Brief fact of the case as stated in the FIR is that, on 

02-12-2022, at about 9.30 p.m, during the absence of the 

informant, the accused Nazirul Zamal @ Babul has forcefully 

taken away the wife and the daughter of the informant in a 

red colour Alto Vehicle. The son of the informant has 

narrated the facts to the informant when he came back. 

Even after search, the informant could not find out his wife 

and the daughter namely Smti. Subita Sharma and 

Krishnamoni Sharma respectively.     

Perused the C/D and the C.R. Heard ld. APP and ld. 

counsel for the petitioner.  

On perusal of the C/D as well as from the statements 

of the two victims u/s-164 of Cr.P.C, it seems that the 

accused has not taken the victims forcefully from the house 

of the informant as stated in the FIR. Rather, due to quarrel 

with the informant, the victim Subita Sharma along with her 

daughter Krishnamoni Sharma has left the house of the 

informant. Subita Sharma  willfully stayed in a rented house 

where she took help from the accused. In view of the  
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materials in the C/D as well as the statements of the victims, 

it appears that the accused has not forcefully taken away the 

victims. The victim Subita Sharma willfully went out from the 

house of the informant and she being the mother of the 

victim Krishnamoni Sharma, taken Krishnamoni Sharma with 

her. As such, the accused Md. Nazirul Jamal is allowed to go 

on bail of Rs.20,000/- with a local surety of like amount, i/d 

jail hajot, subject to the conditions that : 

a) The accused shall make himself available before 

the I/O as and when called for and shall co-

operate with the investigation; 

b) The accused shall not hamper and temper with 

the investigation and the evidences; 

c) The accused shall not, directly or indirectly, make 

any inducement, threat or promise to any person 

acquainted with the facts of the case so as to 

dissuade him from disclosing such facts to the 

court or to any police officer;  

d) The accused will not abscond; 

Send back the C/D.  

Send a copy of this order to the ld Elaka 

Magistrate.  

Misc. (Crl) case is disposed of accordingly.  


